175 Matter under Rule 377

™ & IO uWiY YW uey & My 3 wew
iz gt WUTIWIN 96 W WEWA
w1 IX & AT WY g Wil oy ferar el
(A

st viwr waw Ty woft wgww A7 o™
qTE QTHT ¥ W THTH W AFT AETAIfET
W RN R F far g wifer ana
33 Wi wq Am | T W oAEEreTn § fA
agr AT wifEm W o

14.10 hrs.
MATTERS UNDLR RULLS 377
(1) SuprLY or KEROSENE OIL

SHRIS M BANARICL (Kanpwi)
Mr Charman, with your permission | would
hhke to raise the question of inadequate
supplv of herosene o1l to the vanous shops
m Dellu 1 am told that i Delln ail the
depots which supply herosene o1l ate not
getting adequate oil, with the result that
even & pervon who waits m gueuc from
2PM to 8 PM does not get any herosene
oil 1 would request the hon Minister tor
Petroleum and Chemicals or any other M
nister who knows the situation t0 make o
slatement and sec that this situation
averted The shop keepcr clearly says that
Government 1 not supplving herosene oil
We do not know the fact The consumer
18 safddwiched between the Government und
the oil dealer 1 would like thiough you,
to request the Mimster to make a state
ment.

At 12 OClouk | gave a notice [ pever
speah without giving notice  But the hon
Minister perthaps m a very casual manner
chose 1o remain outside this House 1 am
surprised that we have spent 2-1/2 houn
on a particular word In Mabarashira I
am called ‘dada Banaree’ They do not
say I am a goonda Bombay dude w a
different thing

Kindly direct the Munister to make a
statement at the eurliest opportunity
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(u) Smirrmig of DErFENCE Derol
FROM GURGAON

SHRI SHYAMNANDAN MISHRA
(Begwsarai)  Sir, I want to drew the at-
tention ol the House to a report in the
piess today saying that the Defence Minms-
tiy 15 right now engaged 1n an exercise to
shift the Duence Depot from CGuignon
It 15 reported that a team of Indian Aur-
force Officers 15 at present inspectng the
sitc and picparing a blue print for this
exercse that will cost the people a tdy
sum but will save the Government s lot
of ¢mbarravsment and spare the Maruu, a
private factory, the nuisance of the Defence
Depot in the neighbourhood. This depot
feeds the Aurforce stations on the western
border with Pakstan

The report further says that o move his
been made to <hift the inconvenient De
fence nstalhitions tin Guigaon anan  from
the Muarun factony theic to a distancy spe
cified 1in the Works of Defence \ct of
possible or remove them altogethar to an
other place 1if necewary

Thi stgp would jopardise the Defence
interest of the country and appcars to be
dewigned to proteut private interests at the
cost ol the paramount Defence interests of
the countny

As theie have beun allegations in Parlia-
ment about the violutzon of the ielevant
Defence laws  rules and regulations, this
step amounts o destriction  of  evidence
after the vnime 1 commatted

I would hhke the Defence Minmter to
make a statement on the subject clanfying
the whole thing

THE MINISTFR OF STATt (DF-
FINCE PRODUCTION) 1IN THE MI-
NISTRY OF DFFENCE (SHRI VIDYA
CHARAN SHUKI A) Sis, I presume the
hon Member 18 referring to the Airforce
Depot 54 ASP. Nothing that cxists there
is being shifted The hon Member's in-
formation 1s completely wrong and um-
founded



